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ORDER
PER WASEEM AHMED, AM:

This appeal by the assessee for assessment yead 204 directed against the
order of Commissioner of Income Tax (Appeals)-1lkata dated 31.01.2017.
2. We have heard both the counsels appearingotbrthe parties and perused the
documents filed before us. We have gone throughethearte order passed by
CIT(A). It appears from the said order that theedaf hearing was fixed on
15.12.2016 but a letter was filed by the AR regugstor an adjournment. The case
was adjourned to 06.01.2017. Again, the AR for ssse sought for an adjournment
and the case was further fixed for hearing for 22017. But on that day neither
anybody appeared nor application for adjournmentbehalf of the assessee was
made. It appeared from the impugned order that reppeared on behalf of the
assessee as well as on behalf of the revenue b&fd @) while disposing of this
appeal.
3. On perusal of the order of CIT(A) we find thhae |Id. CIT(A) confirmed the
action of the AO without mentioning any reason éonfirming the same on merit.
We also find the assessment order was passed yQhex-parte under section 144
of the Act. Though the opportunity of hearing waseaded by the AO for personal

appearance or producing share applicants for @wamination but the assessee did
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not make any compliance for the same. Thus, thepA§3ed his order on the basis of
the very few documents placed before him and witlamy proper assistance from
assessee. Therefore, we find that in the interegistice and fair play the assessee
should be given one more opportunity to appearrbdfoe AO to explain its points of
contentions. In that view of the matter, we ardimael to set aside the order of Ld.
CIT and remit the matter back to the file of AO lwthe direction to decide the issue
raised by the assessee on magihovo after giving reasonable and proper opportunity
of being heard to the assessee. It is needlessetdion that the assessee should
cooperate in the assessment proceedings as andcatheh by the |d. AO. Hence, this

ground of appeal of the assessee stands allowestidtistical purposes.

4. In the result, for statistical purposes, the appeal of assessee stands allowed
in terms of above.
@der pronounced in the Court on _25/04/2018

Sd/- Sd/-
[S.S.Viswanethra Ravi | [ Waseem Ahmed ]
Judicial Member Accountant Member

Dated : 25/04/2018
[RG Sr.PS]
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